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ARJ
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1./ 25.5.2000.

~
~ead

Shri M.P. D1x1t, tha counsel for the applicant.

Upon hearing the counsel for tha applxcant and

- on-perusal of the record, we dlrect that show case

- noticas to the respondent No. 2. be issued as to why
'.contdmpt proceedxngs be not initiated againat him.
:-,Reply may be filed ulthln six weeks. Requisites may be
~ filed u1thin ona ueak. List it on 14.7.2000 for

n_haarxng on contampt.

(5. NARAYAN)
VICE=CHAIRMAN .

MEMBER (A)

) Sh M P.D1x1t, counsel for the applicant,
) Sh. P.K.Verma, counsel for the respondent.
J Sh. Dixit states that the respondent
should be dlrected for thelr personal appearance 5%% they

have not filed show cause lnsplte of service of notices

. to them. Sh. Verma states that though he has not received

power in the CCPA on behalf of respondentvbut it is e3ng
.in his knowledge that a writ petition has been filed
against the order dated 13.9.99 passed in OA 548/9§/ag5;
é non compliance of which havg been complaint in the CCPA
Sh. Verma further submitted that theré is a decision of
Hon'ble Supreme Court accordlng to which éﬁi order 53@‘
challenged before the higher forum , the CCPA whlcg is
in the nature of execution proceedingvggﬁ s;ggqgfnot
bproceed. 1In view of the aforesaid sugﬁ1551on of sh.
Verma , list it for hearing on 31.7.2000, 1In the mea,\‘
\_timeithe r éspondent may file show cause , Sh. Verma is
requested to make available the aforesaid decision refe-
rred to by him, on the aforesaid point. List it for
hearijing on 31.7.2000

AL
(L.JHA)
- MEMBER(J) |




3/31.

7. 200

4/1.9, 2000

- M.

$/22.9.2000

.

Jr~ *«m’

/

CCPA-90,/2000
Shri M, P, Dixit, counsel for the applicant

The learned conaseilférfthe ;eépondents
Shti P, K Verma states that .there ism;uling of the
Hon'kle Supgeme Court]as reported in 1995 SCC
(Supplementary Vol, 4) page 465, according to which
if a writ' petiticn is filed against the order of this
Tribunal, the contempt proceeding should/be allcvwed to
proceed, He has fiot filed show-cause reply as directed
vide order dated 14,7.2C00, The writ petltion number

'iu also not br ht on the record, The learned counsel

for the respofdents is directed to file show=cause . _
reply positivelpy by the next date taking the- aforesaid
stand in the -ca@be reply.’ 14st it for hearing p
on 1,9, 2000,

( Lakshman Jha ) -

{ L.Hminglizna
2 Member (J)

Member (A)

Shri g. Boge, counsel for the respondents. o te

Shri J k. Karn, for Shri M, P. Dixit,

counvel for the appliCont,prgys for and
is al]owed time. 1ist it for hearing on

2292000 L
A

( L.Htinglizna ')

Member (A) " Member (J)

Sh{i*M.P;Dixit, counsellfor applicant

Shri P,K.Verma, counsel>for resporndents
o Show cause not flled Thls case
reldtes to famlly pen31on The learned

.-counsel forirespondents,-Shri P.K.vVerma,

' states 'that a ert xxkxxn petitlon has

ubeen filed agalnst the order, Out of which

. the Cg?& aris@s, It appears from the order

according to which,

before the higher Court the CCPA,which
e of execution proceedingsf,

in the natur

( Lakshman Jha ) b
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HOt Sroceédi: ‘i’hﬁ )Eéference of the rullng is r;ot; o
maae ava:.labl‘ .J'I"ne suay oroer is .«:also not théer@. AW
2. In vi?wigf the axo;.;esaid fac*ts and _ \
‘.circumst.mces, the 1earner3 counsel for the res,,ﬁond@rﬁ\«"
“”15 d{rected o' file show Gause puloably on the .r\x{%xt R

| Cl 1N
,date, falling which psersonal appeawm:e may b@‘ e

NN

'compelled List the "‘CRA for heamng on 16 10. 2’%0 : T

16.10.2000 Shrl M..P.Dixit..couns .1 for the/ applic:mt

oMo ‘j S»hrl P.K.Verma..counsel for respondents, _ -\;_ R

-7 .. .’. L ) R . E - / . | ;\.. \i
| .+ et it be listed on 24.10. 2000 for &
T ear mg omcuntaﬂpt matter.. - _ : -

' ? S "--‘ RS o :‘-\A . e .
(B.R‘.K.@r'asa{é) B (8.Narayan) -
S P T

24.10.2000 . - . |
em z,et it be listea on 10.11.2000 -
v for hearing on contempt matter. :

AN ! . . . . . . e
. . I . . . .
-

" (LR «K.Prasad) / .6.Narayan) - 7
A X . v T V.Ce.
Ma) |




8/10,11.,2000 3

skj

9/24,11,2000 :

skj

Shri M.P.Dixit, counsel for the applicant,

‘None for the respondents,
’ Let it be listed on 24,11.2000 for ‘

hearing on o ntempte

(Le ReKe Prasal)/M(A) ¢ (s.Narayan)/V. C.

\

For want of DB, the hearing on éontempt is

12,12.2000. -
' (L. #K. Prasad J/M(A)

ad journed to

10/12,12,2000 ' For want of time, let it be listed for
hear ing on 10,1, 2001, - .
o il ' /
N e o X
MES, ( L.R,K Prasa M(A ( S.Narayan )/V.GC
1./ 10.1.2001,
Shri M.P. Dixit, the counsel for applicant.
Shri P.K. Verma, the counsel for respondents
T~ ' Three weeks further time by way of last
) ) chnance is allowsd. On the request , list it on
1.2.2001 for hearing on contempt. }
r_"'\ / -
/ces/ (L.R.K. PRASAD)/M(A) (S+ NARAYAN)/V.C.
11 | |
\ 1.2.2001 shri M.P.pixit..counsel for the applicant.
e cM . ,
\““QQ‘ ' None appears for the respondents. Upon

hearing the counsel for the applicant and on
perusal of record, it is directed that rule of |

contempt be issued against respondent no.2 returnable ‘\

within 8 weeks. List it on 26.3.2001 for hearing
on CCPA.

=

(L-R.K.Prasa
MQ@)
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CCPA N0.90/2000

12/26.,03.2001 : Shri M.P.Dixit, counsel for the applicant,
*__Nome for the respondents,

. [ o v :
We have taken note of the fact!'that in

terms of the omer dt. 1.2,2001, motices were issued
. very recently i.e., on 13th March, 2001 amd possibly

it has not been sezved upon the . respondents,
- In the ca.ncumstance, we direct that this
time notices be issued for appearance of respondent
no.2 in person in the Court so as to proceed against
him under Contempt with framing of chazge.
Put-up again on 19 04,2001 for hearing. -

skj (L. R KePragad)/m@) =  * ° (S.Nazégéi;;%:c.

13./ 19.4.2001. - ; <
Shri M.P. Dixit; the counsel for the applicant .
Shri P.K. Verma, the counsel for the respoﬁdents.
Shri U.N. Manjhi, the DRM, Sonepur is prespntai
- in‘person ’ and'has fi;ed.shou_causg-;eply, In the light ~
E_OF.thé submissions made by the counsel for the parties, kQ
the matter is adJourned to 20.5.2001 for heari ng on contempt\
The personal appearance of the respondents is dispensed with 2

Qﬂtll further order. . ' . (.

(L.R.K. PRASAD /M(A) (5. NARAYAN)/v.C.

14/21.5.,2001 Shri M.P.Dixit, counsel for applicant
| Shri P.K. Verma, counsel for respondents
Shri Dixit states that at the last

date of hearing on 19.4.2001 assurance was R

given on behalf of the respondents in the presence
of sShri U.N .Manjhi. DRM, Sonepur, that the order “
of this Tribunal dated 15.9.99 in 0A-448/93 /
was going to be implemented withlng six weeks . |

2. . Shri P.K.Verma produces the citation 1\
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1995 supp (4) Supreme Court Cases 465 in Modern Food
Industries (India) Ltd. vs. Sachidanand Dass and Another
decided by the Hon'ble Supreme Court on 21.9.92 directing
that all further broceedings in the contempt
{in ‘Lt Maﬁ‘e
-proceedingi,be Stayed and that it would be approprlate
for the High Court to take up and dispose of the

application for Stay without reference to the developments
in the interregnum. The learneg coutsel states that the

) pPrayer for stay of'tﬁé operation of the orde; of the

(b» -":;;;: - Tribunal in the writ petition filed by the Respondents in

} : ‘f;  o - the High Court is pending disposal.

i“‘ | AsS requested by Shri Dixit list the CCPA before DB of
- o 'the Court No.I on 25 5.2001 for hearlng.

( L. ingMa
Mepber (A)
'15%/ 25.5:2001. Shri M.p. Dlxlt, counsel for applicant.
shri P.K.'Verma, counsel for respondents.

On the b331s oF oral submissions made by the counsel
For the partles, we get an impr8351on that the order dated
15.9.99 passed in OA 548/96 By this Tribunal is likely to
be complied with within a.short span oft time. That being the
position, we defer ths hearing, awaiting compliance of the
order within three months from the date hereof. The tlme

"schedule as such shoyld be strlctly adhéred to. List it on
23.8.2001 for hearing.

2. Let a‘'plain: ciopy -of the order be given' to- the lsarned

_counsel for the partles._

L "IEIQEF :
: (s. NPRAYAN)/U.C.f

- /CBS/ - (L.R.K. PR ASHD




CCpA~3 0/2 000
-6/23.8 2001 7 Shri M P,Dixit, counSel for the applicant,
» ' .
"V: } ' Shri P.K.verma., counsel for the respomlent s,
o

On the request made by Shri verma, list
it for hearing on 3.10C,2001 as a last chamce,

SLe-
( L,Jha Y/M(J)

./ 17/3.10.2001  Shri M.P. Dikit, learned counsel £or applicant
| Shri P.K -Verma, 1earned counsel for respondents
| Shri Verma states that the writ petitiori
against the order of this Tribunal dated 15 «9.99
pPassed in (AW548/96 is pending before the Hon'ble
High Court and, therefore, he prays for time for
seeking instructions in the matter, The-learned
| | : Counsel for tﬁe applicant xgﬁgmdxzn re;fers N]
- - to order déztéd | 25,5.01, .;;‘rom the order déted _ ~
o . 25,5 «01 it appears that the Respondents-authoritges
o we{fe&_{i%%;reSSLOﬂ to comply with the order of

this Tribunal dated 15 9 .93, and{ accordingly, they were
-
given three months ! time that—is—warranting to

| R . i
Lo aghered to 1 ~ . 7 = __Res.

i | ' Complym w1th the order.

2. In view of the aforesaid order, the

Aearned counsel for the respondents is directed -2v

ﬂl’/‘
bring &k« stay order peesed by the Hon'ble High
| . Court by the next date, failing which,.to comply

i with the order as aa:;gdred. List it on 28.11.01
| for hearing -the—CC#A,

et a copy of this order be supplied

| to the respondents' counsel, -

SKS ( M.P.Sin% ( Lekshman Jha )/M(J)
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19/18.1.2002 For want af time, list it fer hear ing .
- on 20, 220020~ T AL T w

S i % s LR e . 7 -.
M, (-L.R.E,fzygad’72§§;g;7 o B.N,Singh Neelam )/V.C,
20 \ %
202,02 S . - o
CcM Oon the r°qufst made by the counsel for the S
- auplacant, list it on 19 3. 2002 for hearing.
: - Shyama ay - . . WR-K.Prasad)
C M) | S MQA)
21/19,3.2002 DB not available as Mrs, Shyama Degra,
Member (J) is geimg. te Ranchi te attend Circuit
v pench by mocm flight. List it for hearing on
. 18.4 2CC2. M%
MES, ‘ ’ Q-LW/M(A)V

Q l‘ “r
-

18./ 28.11.2001, Both 31des are present. Shou cause has .
already been Flled. LlSt it on 18 1 2002 for hearing.

Je

(L. JHA)/M(2)

CCPA - 90/2000
Vil s e .




@r \ K
/cBs/ (SHY AMA DUGRA) /M(2) ' (L.ReKs PRASAD)/M(A)

23./ 26.6,2002.

‘be deleted from the cause list as hes h is not the counsel

CCP A 90/2000

> P . L. G-

22./ 18.4.2002. Heard ‘learied counsel Tor the parties. While

Shri Mm.P. Dlet counsel for the, appllcant states that the
order of this Tribunal passed in 0A 548/96 on 15.9.99

has not yet been complied with, Shri P.K. Verma, the |
counsel for the alleg&d contamner has informed this

Tribunal that necessary steps have been taken to comply

with the order, and certain payments have also been made

to the applicant in terms of the order of this Tribunal.
However, no break-up has been given. To apprecia%e the

case better, the respondents kexexgx shall give break up

of the payments made item-wise along with interest

calculated on them in terms of the order of this Tribunal

for payment of 15 per cent interest on pensionary dues |
as admissible under the iau. The calculation chart along b
with steps taken to implement the order be submitted

by the respondants on the next date. List it on 26.6.2002
for hearing. '

2. Let a plain copy of this order be made over
to the lsarned counsel for the respondents.

The learned counsel for the applicant is present,
Shri P,K. Verma, the learned counsel for the alleged

contemner is not present. He is diracted to submit relevant \\
informations in terms of the order dated 18.4.2002. Sinee

the respondents' counsel is not present today, let this matter
be listed on 7.8.2002 for hesaring. The name of Shri G. Bose

in the instant casa,

(L.R.Kff;g;;;;;;;;;;_—jy

(B.N, SINGH NEELAM)/V.C.



24/7.8.2002 Beth sides are present. ilet it be listed

fer hearing en 14.8,2002 with @ensent. -
8 /M@

MBS, ' (ShyEma D - (Ssrweshwar dha ) p(A)
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- CPA= $0/2000

" 25/14,08,2002 Shri M.P. Dixit, ceunsel fer the applicant,
Shri P.K. Verma, ceunsel fer the reSpéndents.

: . This CCPA has been filed by thé
| applicant fer alleged nen-cempliance ef the erders ef

this Tribunal passed in OA~ 548/96 en 15,09,1999. The
; relevant portien,of the erder is repreduced belew:-

n
In view of the abeve circumstances, this

“ ' O.A. is dispesed ef with the directien en
k , the respendents te settle and pay the
b pensionary dues of the applicant as may
_' be admissien in accerdance with law aleng
” with an interest ef 15 per cent en the
.l v ameunt se due within a peried ef six
\ ' months frem the date of receipt of a cepy
| of this erder. The interest shall ke
‘ payable frem the due date of payment as
| per law, With the abeve directien, this

- OA jg @isposed of with ne erder as te
l © cests, "

H 2. Shew cause/supplementary shew cause reply have

- been filed en behalf ef alleged centemner. While drawire
' eur attentien te para-4 ef the suppleﬁentary shew cause
v reply Shri P.x. Verma, learned counsel fer the respendents
|t stated that the due payment as admissidle under law have
already been paid te the applicant. The desails are

given in para-4 ef the suoplementary shew cause reply.
As such there has leen full cempliance of the eriers ef

4

this Trimunal referred te akeve,

3. While admittim® that the applicant has received
certain payments which are mentiened in para-4 ef the
supplementary shew cause reply, the learned counsel fer
the applicant Shri M.P. Dixit stated that the applicant
has net yet received the family pensien even theugh she
.Xia&receivi PPO , The family pensien is regquirzd tebe
| paid te herg threugh the Pest Office and it is just
pessibkle that the matter is still pending with Directer,
K Accsunts , Pestal at Patna. In view eof the fact that
she is an eld lady, directiens may be given te the
H respendents te ensure that actual family pensien payment

b is made te the applicant. within a shertest pessible

5 time, He alse stated that the aphlicant is entitled

\ fer interest en the arrears of family pensien which has
been saictiened te her frem 1982, While agreeineg that




- SRK/

expeditieus actien shall e taken fer actual payment ‘of the
family pension te the apolicant, Shri P.K. Verma, 1earned
ceuns=l fer “the. respondents stated that in view ef the
peculiar circumstances eof the case, she is net entitled fer
payment of interest en the arrears of family pensien,

'3. e have conoldered the entire matter in the light ef

subnissien made en behalf ef the parties and perused the
materials en recerd., We find that the erder ef this Tribunal
passed in OA- 548/1996 have been substantially comnlind oy
the respendents. Howev»r. a dispute has seen raised regarding
payment ef interest te the applicant en the arrears of family
pensien. e de net fi nd that there was any delilberate attempt
en the part ef the respendznts te vielate the erders ef the

Trieunal,

4, In view of the abeve pesitien, this CCPA is dreppad and

" netices are .discharged but with the directien upen the

respendents cencerned te ensure that actual payment of family
pensien is made te the apnlicant within shertest pessibkle time
preferrably within a menth. The applicant shall extend xm
ce-eperatken in this regard. At the same time, the applicant
is wiven lieerty te file a representatien befere the
cencerned aﬁthorlty with regard te her-claim fer interest en
arpears en family pensien alenewith supperting decuments
including the erder ef the Tridunal. This may be filed within
a menth., If se filed, the cencerned: resgondentd shall censider
the same and pass necessary speaking erder in accerdance with
law within a peried ef twe months frem the date ef receipt
of such representatien. The CCPA stands dispesed ef faksxx

in terms of abweve directiens, ¥,—T/JEE%/%z’///;/¢7'

" (SHYAMA D | ( LoR.K. PRASAD )
MEMBER(J) MEMBER(A)



